Form G

Invitation for Expression of Interest

J Modi Venture Private Limited operating in is engaged in the business of trading iron and steel
At

201, C Wing, Building No-2, Opposite Eskay Resort, Amazon Park, New Link Road, Mandapeshwar,
Borivali West, Mumbai - 400103, Maharashtra

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. No. Relevant Particulars
JMODIVENTURE PRIVATE LIMITED
Name of the corporate debtor along PAN : AAHCM8729L
1 | with PAN & CIN/ LLP No. CIN : U74900MH2011PTC224264
201, C Wing, Building No-2, Opposite Eskay
Resort, Amazon Park, New Link Road,
Mandapeshwar, Borivali West, Mumbai -
2 | Address of the registered office 400103, Maharashtra
3 | URL of website Not Available
Details of place where majority of fixed
4 | assets are located Nalasopara
Installed capacity of main products/ Not Applicable as the CD is non-operative
5 | services since 01.04.2019
Quantity and value of main products/ Not Applicable as the CD is non-operative
6 | services sold in last financial year since 01.04.2019
7 | Number of employees/ workmen Not Applicable
Further details including last available
financial statements (with schedules)
of two years, lists of creditors are Details to be sought by email at:
8 | available at URL: cirp.jmodi@gmail.com
Eligibility for resolution applicants
under section 25(2)(h) of the Code is Details to be sought by email at:
9 | available at URL: cirp.jmodi@gmail.com
Last date for receipt of expression of
10 | interest 19-05-2026
Date of issue of provisional list of
prospective resolution applicants
11 | (PRA) 29-05-2026
Last date for submission of objections
12 | to provisional list 03-06-2026
13 | Date of issue of final list of PRA 13-06-2026
Date of issue of IM, EM and request for
14 | resolution plans to FPRAs 18-06-2026



mailto:cirp.jmodi@gmail.com
mailto:cirp.jmodi@gmail.com

15

Last date for submission of resolution
plans

18-07-2026

16

Process emailid to submit Expression
of Interest

cirp.jmodi@gmail.com

17

Details of CD’s registration status as
MSME

Not Available

Date:
Place:

04-05-2026
Mumbai

SD/-

Manish Lalji Dawda
Resolution Professional

J Modi Venture Private Limited

Reg. No.: IBBI/IPA-001/IP-P-02506/2021-
2022/13797

AFA No.: AA1/13797/02/300626/108270
Valid till: 30th June 2026



mailto:cirp.jmodi@gmail.com
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I O alupur

Head Oiffice; H'alupur Bank Bhavan®, Nr. Income Tax Circle, Ashram Road,
Ahmedbad-J80000, Phone: 079-27582020 1o 26, Toll Free: 1800 233 000994,

NOTIGE OF 56TH ANNUAL GENERAL MEETING OF THE BANK

All the members of the Bank are hereby informed that 56th Annual
General Meeting of the Bank will be held on 22nd May, 2026,
Friday at 04:00 PM at J. B. Auditorium, Ahmedabad Management
Association, Atira Campus, Dr. Vikram Sarabhai Marg,
Ahmeadabad -380015.

The detailed Agenda of the meeting and Annual Report for the
year 2025-26 will be sent to all the members on their registered
mobile number via SM3 link and also on registered e-mail
address (who have registered their mobile numbers and e-mail
address with the Bank). The same shall be displayed on the
official website of the Bank, www kalupur.bank.in and also on the
MNotice Board of the Branches. All the members are requested to
take note of the above information and attend the meeting.

Date:04.05.2026 By the order of Board of Directors

Place : Ahmedabad CA Virag G. Shah
CEC

!

A

Qealel i Canara Bank

[ e synsicate

CANARA BANK VASA| PARNAKA (15473)
Bullding, Opp.new English School, M G Road, Pamaka, Vazai (W)-401201,
emall » ch1sdT@canarabank. com, Mobile No, B655963455

Whereas: The undersigned being the Authorised Officer of the Canara Bank
under Securitisation and Reconstruction of Financial Assets and Enforcement
of Securnly Interest Act, 2002 (Act 54 of 2002} (hereinafter referred {0 as “the
Act’yand in exarcese of powers conlemad under Section 13 {12} read with Ruls 3
of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice
dated 16.01. 2026 calling upon the bormower Shri. Neil Marshal Sirvel Sio Shri,
Marshal Sirvel (Borrower and Mortgagor),Smb Shirley Renold Gonsalves
Wio Shri. Renold Gonsalves{Guarantoer) and M/s Aryan Transport
(Proprietor; Shri. Meil Marshal Sirvel Slo Shri. Marshal Sirvel} to repay the
amaount mentoned In the notice, being Rs.2,72,592.06 (Rupeses Two Lakh
Seventy Two Thousand Five Hundred Ninety Two and Six Paise Only) as
on date 16.01.2028 within G0 days from the data of raceipt of he said notice,
The borrower having failed o repay the amount, nolice k= hereby given to the
borrewer and the public in general that the undersigned has taken possession
of the property described harein below in exarcise of powers confarred on him /
her under section 13 (4} of the said Act, read with Rule § & 9 of the 3aid Rule on
this 27th day of April of the year 2026,

The borrowar In particular and the public in general are hareby cauticned not to
deal with the propery and any dealings with the property will be subject to the
charga of Canara Bank for an amount of Rs.2,60,874.73 (Rupees Two Lakh
Sixty Thousand Eight Hundred Seventy Four and Seventy Three Paise
Only) as on date 23.04.2026 and interest thereon,

The barower atlention is invitad to lhe provisions of Saction 13 (8) of tha Acl, in
respect of lime available, to redeem the secured assets,

Residential Pmperty- All that part and parl:;ul of Ft&*_-.u:lﬂntlal Flal Moo 3 e
103(3BHK]) area 1200 3q.F1s. on 131 floor of bullding known as Sirwell Sadan
Situate at Village Sandor, Taluka Vasai, District Thane, Maharashira 401201,
Land Bearng Survay No 2641, H. No, 1A C.T.5. 2142, Standing in the name.of
Shrl. Nedl Marshal Sirvel SiaShri, Marshal Sinvel (Borrower and Morigagor)
Boundaries of the property - Morth: Francis Apariment; South: Holi Rice Bill;
East: SirvelWadi West: Hali Machhi Markeat
CERSALASSET D-20007 2960115, SECURITY ID-40007 1654300

Sd/-
Authorized Officer (AGM)

Canara Bank

DATE:; 2T7.04.2026
Flace: Vasal

POSSESSION NOTICE [SECTION 13(4) (For Immovable property)

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN
Thisis by infom the General Pubds ha folkneing share cerlificsies of MUs, Uitratech Cemant Lid rening
fizn rapistered office at 'B' Wing, Ahure Centre.,2nd Foor, Mahakeli Caves Road, Mumbed Meharashira
« A000SE, Mo, registened in h rame of (b Tolowing Sharabakiens: have been kel by hem wilhoul
{ransfier daed:

Name of the Company | | HH“:::;:IE EE“:E“" DiEt;"L“““ Folic No. | No. of Securities
M, Litratech Cament LI'E!_ M & JACOB 160065 | S75E44T1 - | MODEEA |33 Shares Rz 1
7584553 Pad Up
123 Shares Rs. 10
L Paid Up

Public are hanaby caulionad agdingl pirchasing or dealng in amy way wilh the abowa relarned shara
canifcaiey,

Whoevar kas any daim in respecl of the saxd share cerlificatals shauld ladge =uch daim velh S Company
with Dacumentary Evidence o Mis. Ultrabech Cement Lid heving Ils Regesbared office as showve ar its
Regelrar and Trarsfer Agents for ha above Campany 1o MUs. Kfin Tachnobogies Limited hawrg address
at Selanlum Bullding, Tower-B, Plot Mo 31 & 32, Financial District, Manakramguda, Serlingampally,
Hyderabad, Rangareddy, Telangana India - 500 032, within 5 days of publication of this notica, after
which no elaim will be enteriained whatsosver in manner and iha Company shal proceed o isgw
Duplicats Share Carlificabals. Any parson dasling wilh tha above said ghares will ba deing 2o al Beir
W Tisk

Place : Chennai

| Date ; 04.05.2026 Name of the Shareholder, Robin MA Jacob

NOTICE FOR LOSS OF SHARE CERTIFICATES

Motice is hereby given that the cedificale){s) of NAVIN FLUDRINE INTERNATIONAL
LIMITED hawing reqgistered ofiice at Offlce Mo, 602 Natra] by Rustomjee Near
Western Express Highway, Sir Mathuradas Vasanjl Road, Apdheri [East),
Mumbai-4000689 for undermentionad securilies are staled 1o have bean lost or
misplaced and the registered holders have appbad to the Company for issus of
Dupficate Share Cartificatel =)

Hioal | Conficas

Sr.Mo; Folio Mo, | Ehares | hisi.
01 | 11017378 |PANKAJ VIJAY MEHTA | 100 | 595380

uetinchve Mos.
From o

49 19355&] AB198 505

Any person who has [ have any claimis) inrespect of the said securily {les) should
lodge such claim (&) in wriling with  Registrar and Transfar Agent of the Company
viz, KFIN Technologles Limited al Selenlum Tower B, Plot No. 31 & 32,
Gachibowli, Financial District, Nanakramguda, Serilingampally, Hyderabad
500032, within 15 (Fifteen) days from this dale élse the Company will proceed to

N_Il'l"lﬂ-

PUBLIC NOTICE

I, Indranl Sen, as jolnt holder of 2450 equity shares of face value of Bz, 2/- gach
with Mr. At Sen (deceased) (first holder)in . G Power and Industrial Solutions
Lid, (the G::nmpam{] Fave lost / misplaced certificates for the said 2450 equity
shares as per detalls given hereundear

Folio No, Certificate No.is) Distinctive No.(s)

0000672 DDOBGET 15 000109801 - 0000110800
000824755 (364312462 - 0364319861
Q0000140 O3GETBEE0E - 0366 TETTIT

The mambsars of public are hereby informed thal | have made an applicatian to the
Company for issue of the duplicate share cartificates. Any person who has obdection
ar hias any advarse dalm, may mlimata the Company with valid documents within
15 days from the date of publication of this nolice: at s registered office at C. G
House, Gth Floor, Dr, Annie Besant Road, Worll, Mumbai - 400 030 The Company
will proceed to issue duplicate cerificate for the above referred eguity shares, if
no wvalid objection is lodged with the Company within the aforesaid pericd,

Form G
Invitation for Expression of Interest

] Modi Venture Private Limited
operating In = engaged in the business of trading fron and stee] At
201, C Wing, Bullding No-2, Opposlte Eskay Resort. Amazon Park,
New Link Road, Mandapeshwar. Borlvall West, Mumbai - 400103, Maharashtra
iUndersub-regutation 1) of regulation 364 of [he
Insnlvency and Benkruptey Boand of Indla
{irsaivency Reselution Progess for Corporate Persons) Regulatiors, 016}

5. RELEVANT FARTICULARS

J MO0 VENTURE PRIVATE LIMITED

Pad - AAHCMET AL

Citd : UT4900HI011PTC 224 2064

204, CWing: Bullding Mo-2. Opposite Eskay
Fesart, Armadon Park, Mew Link Raad.
Mandapeshwar, Borhali Wesst,

Murmbiai - 400103, Maharashira

Mol Avasabda

NEllEn‘EEIFIEr-E-

1 -Marﬂc?r‘.ha corporate debtor
along with PAMN & CIN,/ LLP No.

2. | Agiress of the regEiered o ce

3. | URL of website

4. | Detalls-of place whera majarity of
fixed assets are located

5. | Installed capacity of main praducis’
BErvipes

&, | Quantity and value of man
products’ services sold in last
francial year

.. | Numbér of ermployass, workimen
B | Further detalls including last
sailabie ieancial slatements
twith schadules) of two years, lists
of credilors are available at URL:
. | Eligbity for resalution applicants
urder saction 25{2)(h) of the Code
i avallable at URL:

Mot applicable as the CO & non-operative
since 0104 20405
Mot Applicable as the C3 s non-operative
since OL04 2015

Mot Applicable

Details to be sought by email &t |

girp modiEgrmail, oo

Detalls to be saught by email at;
alrp:modi@grnall.com

10, | Last gate Bor receipl of axpression 19052026
of inferest
11. | Date of issus of provisional st 20 G
of prospective resolution applicants
PR
12.| Last gate for submission of 03-0E-2028
aiections 1o prowisional s
Cavle of ismue af final Fslof PRA 1306 2076
.| Deste of issue of W, EM and request | 18-06-2026
for resclution pfans to FPRAS
.| Last date for submissicn ol 15 07-2026

resoiuthon plans
.| Prosess &smiail i 1o subimll
Expression of lnteras]

alrg |.]m|:-|:|i5hgma=|il.:m1

Dertaits of COYs rogstrataon Mot dvadiabis
status as MSME
Date: 04-05-2026 0/
: Manish Lalji Dawda
Place: Mumbai H

Resolution Professional

J Mod| Yenture Private Limited

Heg, Mo BB/ IP&-001AP-POZS0E 20213022 /13787
AR Mo AL 17T/ 02 30062610820

Valid il 20th June 2026

das 3im agler
Bank of Baroda g._mai: vasaig@bankofbaroda.co.in

Bank of Baroda, Vasai Gaon Branch: Thomas Baptista College Campus, Near Papadi Church, P.o.
Papadi, Vasai West, Palghar, Maharashtra 401207. Telephone No.: 02502320685

NOTICE TO BORROWER

(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

* By Hand delivery
M/s. Padmashree Developers, Prop: Raj Loonkaraniji Jain
A/104, Premiji Ngr Co-Op Hsg. Alkapuri, Achole Rd., Nalasopara (E) - 401209

Account of M/s. Padmashree Developers
Sir/Madam,

* By Registered post with AD

SUB: Notice under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, hereinafter called “Act”.

Re: Credit facilities with our Papadi Branch,
1. We refer to our letter No. BMDP/PPD/SEM/BK/168/2017-18 Dated 28.03.2018 & 30.03.2022 conveying sanation of various credit facilities and the terms of sanction.
Pursuant to the above sanction you have avalled and started utuluing the credit facilities after providing security for the same, as hereinafter stated. The present outstanding
in various loan/credit facility accounts and the security interests created for such liability are as under.

* By Courier

- Rates SR on
MG ar]c.i 5] [IRbablisll of 08.' Ll Security agreement with brief description of securities:
of facility Lacs) Interest of interest up to
08-04-2026
Overdraft Rs. 13.40% | Rs.39,92,589.29 [1. First charge by Security agreement with brief description of securities way of hypothecation of entire movable
49010500000052 | 40,00,000.00/- | 7.90% | Rs.1,75,138.94 | assets, such as stock, book debts receivables and others movable assets both present and future, of the entity
Additional Rs. being financed.
Working Capital | 4,85,000.00/- 2. Equitable mortgage of self occupied, commercial property standing in the name of Mrs. Vagutidevi Loonkaranii
Term Loan Maloo and Mr. Raj Loonkaraniji Jain, Shop No. 18 and 19, admeasuring 159 sq. Feet and 211 Sq. Feet built up
(AWCTL) area, situated on the ground floor of the building no. 02 in project known as RAM RAHIM NAGAR on the land
49010600001390 bearing S. no. 111 and 112 at village Gokhivare, Taluka Vasai, Dist. Palghar, as per the legal opinion dated
27-12-2013 of Mr. Santosh R. Shetty (Advocate) presently valued aggregating at Rs. 57 lac as per valuation
report by M/S DR Shetty and Associates dated 22-08-2016.
3. Equitable mortgage of self occupied, residential property standing in the name of Mr. Raj Loonkaranii Jain, Flat
No. 7, admeasuring 264 sq. feet built up area, situated on ground floor of A wing in the building known as Rajeev
CHS Ltd. on land bearing S. no. 398(0), 98(N) at village Achole, taluka Vasai, dist. Palghar as per the legal
opinion dated 26-08-2016 of M/S Jayram and Company (Advocates) presently valued aggregating at Rs. 11.88
lac as per valuation report by M/s DR Shetty and Associates dated 22-08-2016.
Total Rs. 44,85,000/- Rs. 41,67,728.23/-

as stated above, include further drawings and interest upto

of section 13 of the said Act, which please note.

the right to make further demands in respect of sums owing to us.
Yours faithfully,
Sd/-
Chief Manager Authorised Officer
Bank of Baroda.

2. Inthe letter of acknowledgement of debt dated 05.09.2023 you have acknowledged your liability to the Bank to the tune of Rs. 42,37,635.42/- as on 05.09.2023 The outstanding’s

and other charges debited to the account.

3. Consequent upon the defaults committed by you, your loan account has been classified as non-performing asset on 05.04.2026 in accordance with the Reserve Bank of India
directives and guidelines. In spite of our repeated requests and demands you have not repaid the overdue loans including interest thereon.

4. Having regard to your inability to meet your liabilities in respect of the credit facilities duly secured by various securities mentioned in para 1 above, and classification of your
account as a non-performing asset, we hereby give you notice under sub-section (2) of section 13 of the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002, and call upon you to pay in full and discharge your liabilities to the Bank aggregating Rs. 41,67,728.23/- (Rupees Forty-One Lakhs Sixty-Seven
Thousand Seven Hundred Twenty-Eight and Twenty-Three Paisa Only) as on Dated 08.04.2026. stated in para 1 above, within 60 days from the date of this notice. We
further give you notice that failing payment of the above amount with interest till the date of payment, we shall be free to exercise all or any of the rights under sub-section (4)

5. Please note that, interest will continue to accrue at the rates specified in para 1 above for each credit facility until payment in full.

6. We invite your attention to sub-section 13 of the said Act in terms of which you are barred from transferring any of the secured assets referred to in para 1 above by way of
sale, lease or otherwise (other than in the ordinary course of business), without obtaining our prior written consent. We may add that non-compliance with the above provision
contained in section 13(13) of the said Act, is an offence punishable under section 29 of the Act.

7. We further invite your attention to sub section (8) of section 13 of the said Act in terms of which you may redeem the secured assets, if the amount of dues together with all
costs, charges and expenses incurred by the Bank is tendered by you, at any time before the date of publication of notice for public auction/inviting quotations/tender/private
treaty. Please note that after publication of the notice as above, your right to redeem the secured assets will not be available.

8. Please note that this demand notice is without prejudice to and shall not be construed as waiver of any other rights or remedies which we may have, including without limitation,

NOTICE TO GUARANTOR
(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

* By Hand delivery
To,

Sir/ Madam,

guarantee document.

in the right to make further demands in respect of sums owing to us.
Yours faithfully,
Sd/-
(Name and Designation)
Chief Manager and Authorised Officer
Bank of Baroda.
Dated: 21/04/2026
Enclosure: Copy of Notice to borrower

* By Registered post with AD

Mrs. Vagtudevi L. Maloo W/o Mr. Loonkaranji Maloo R/o A-102, Lilawati Apartment, Near Mahavir Dham, Vijay Nagar, Nallasopara (East) - 401209.
Mr.Thomas Kurian S/o Mr. Devasia Kurian R/G/205, Vaikund Nagar, Tulinj Road, Nallasopara (East), Vasai - 401209.
SUB: Notice under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, hereinafter called “Act”.

Re: Your guarantee for credit facilities granted to M/s. Padmashree Developers.
1. As you are aware, you have by a guarantee dated 28.03.2018 guaranteed payment on demand of all money and discharge all obligations and liabilities then or at any time
thereafter owing or incurred to us by M/s. Padmashree Developers, for aggregate credit limits of Rs. 44,85,000/- with interest thereon more particularly set out in the said

2. We have to inform you that the borrower has committed defaults in payment of his liabilities and consequently his account has been classified as non-performing asset. A copy
of the notice dated 21.04.2026 Under section 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 sent by us to the
borrower is enclosed. Since the borrower has committed defaults, in terms of the guarantee you have become liable to pay to us the outstanding amount of loan/credit facilities
aggregating Rs. 41,67,728.23/- (Rupees Forty-One Lakhs Sixty-Seven Thousand Seven Hundred Twenty-Eight and Twenty-Three Paisa Only) as on Dated 08.04.2026
+ interest & charges and we hereby invoke the guarantee and call upon you to pay the said amount within 60 days from the date of this notice. Please note that interest will
continue to accrue at the rates specified in para 1 of the notice dated 21.04.2026 served on the borrower (copy enclosed).

3. We further wish to inform you that in regard to the security provided by you to secure your guarantee obligations for the due repayment of the loans and advances by
the borrower, this notice of 60 days may please be treated as notice under sub-section (2) of section 13 of the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002. We further give you notice that failing payment of the above amount with interest up to the date of payment, we shall be at liberty to
exercise all or any of the rights under sub-section (4) of section 13 of the said Act, which please note.

4. We invite your attention to sub-section (13) of section 13 of the said Act in terms of which you are barred from transferring any of the secured assets referred to in para 1 above
by way of sale, lease or otherwise (other than in the ordinary course of business), without obtaining our prior written consent. We may add that non-compliance with the above
provision contained in section 13(13) of the said Act, is an offence punishable under section 29 of the Act.

5. We further invite your attention to sub section (8) of section 13 of the said Act in terms of which you may redeem the secured assets, if the amount of dues together with all
costs, charges and expenses incurred by the Bank is tendered by you, at any time before the date of publication of notice for public auction/inviting quotations/tender/private
treaty. Please note that after publication of the notice as above, your right to redeem the secured assets will not be available.

6. Please note that this demand notice is without prejudice to and shall not be construed as waiver of any other rights or remedies which we may have, including without limitation,

* By Courier

R
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issue duplicate cerificate without furlher intimation, Mame | Indrani Sen
Flace: Mumbsal Shareholder Name Address B3, Jodhpur Park, Mear KD Cure Mursing Home, Kolkata - TO00 068
Date: (4/05/2028 PANKAJ VIJAY MEHTA | |Date 04052026

Bank of Baroda, Zonal Stressed Asset Recovery \:!‘h,:' HINDUJA HOUSING FINANCE LIMITED

B

de 3 Eﬂi’ﬂ Branch: Meher Chamber, Ground floor, Dr.

Bank of Baroda SunderlalBehl Marg, Ballard Estate, Mumbai - 400001.
E-mail: armbom @bankofbaroda.com

POSSESSION NOTICE (For Inmovable Property)
[Rule 8(1) of Security Interest (Enforcement) Rules, 2002]
WHERE AS, The undersigned being the Authorized Officer of Bank of Baroda,
ZOSARB Branch, Mumbai for and on behalf of Bank of Baroda (Consortium
leader), Union Bank of India and Bank of India, under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54
of 2002) and in exercise of powers conferred under section 13(12) read with rule 3
of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice Dated
15.04.2023 calling upon the Borrower(s)/Guarantor(s)/Corporate guarantor M/s SE
Transstadia Private Limited, Mr. Harish Sheth, Mr. Udit Sheth and M/s Transstadia
Holdings Private Limited to repay the amount mentioned in the notice being
Rs. 5,06,28,11,937/- (Rupees Five Hundred Six Crore Twenty Eight Lakhs Eleven
Thousand Nine Hundred Thirty Seven only) as on 31.12.2022 along with future
interest together with all costs, charges, expenses and incidental expenses with
respect to the proceedings undertaken by the secured creditors in recovering its
dues within 60 days from the date of the receipt of said notice.
The Borrower(s)/Guarantor(s)/Corporate guarantor M/s SE Transstadia Private
Limited, Mr. Harish Sheth, Mr. Udit Sheth and M/s Transstadia Holdings Private
Limited having failed to repay the amount, notice is hereby given to the Borrower(s)/
Guarantor(s)/Corporate guarantor and the public in general that the undersigned has
taken Symbolic Possession of the property described herein below in exercise of
powers conferred on him / her under Sub-Section (4) of section 13 of the Act read with
rule 8 of the Security Interest (Enforcement) Rules, 2002 on this the 29" day of April
of the year 2026.
The Borrower(s)/Guarantor(s)/Corporate guarantor in particular and the public in
general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the - Bank of Baroda (Consortium leader),
Union Bank of India and Bank of India for an amount Rs. 5,06,28,11,937/- (Rupees
Five Hundred Six Crore Twenty Eight Lakhs Eleven Thousand Nine Hundred
Thirty Seven only) as on 31.12.2022 along with future interest together with all
costs, charges, expenses and incidental expenses and interest/charges thereon.
The Borrower(s)’ attention is invited to the provision of sub-section (8) of Section 13 of
the Act, in respect of time available, to redeem the secured assets.
Description of the Immovable Property

All those pieces and parcels of leasehold land admeasuring 9.5 acres forming part of
all those pieces and parcels of land admeasuring 3.85 hectors (37.388 Square meters)
comprised in the Final Plot Nos. 178,179,180 and 181 of TP2 of Village Rajpur-Hirpur,
Taluka City, District Ahmedabad in the State of Gujarat, together with all structures
and buildings constructed thereon including the Project Assets, in the name of M/s SE
Transstadia Private Limited, and bounded as under: North: Uneven TP Road North-
East: Diwan Ballubhai School West: Uneven TP Road South-East: Uneven TP Road
South-West: Uneven TP Road

Sd/-
Date: 29.04.2026 Authorized Officer
Place: Mumbai (Bank of Baroda)

BEFORE THE HONOURABLE
CONSUMER REDRESSAL

FORUM Il AT VISAKHAPATNAM

C.C.No.486/2025

Batween:
1. 5ri Kandadal Srinivasa Jagannatha
Charyulu & cthers Complainanls

And:
1. The MD & CEQ, Grubum Housing Firance Lid.,
er-rr'E“u Poonawalla Hu:us.ng Finance L1r.'|'|
8 [fice, ™ Fix -r_'hq_u
iGangs Tusno, Lohemaon, Fure. Mahamshin-L11014
2. The Elr'am:h Manager, Gruhum Huuslng
Finance Lid., lFurmlrw Poonawalla
Housing Finance Lid),1" Fioor, 46-6-23
e Gayaln Comples, Sonagar Coony
Taliies, WVisakhapainam
K006 ...Opposite Parfies
NOTICE
To: Respondent No. 1: 1. The MD & CEO, Gruhum
Hoosing Finance Lid, |1-'qr1'11&r|',| Poocnawalla
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K.GOWRI EHS.l.HFLlFI.ﬂ. RAD, ADWVOCATE,

VISAKHAPATHAM, ANDHRAPRADESH
MOBILE No. STOHSB0S353

‘IMPORTANT’

Whilst care is taken prior to
acceptance of advertising copy, it is
not possible to verify its contents.
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HIPITLLLA Corporale DMice: No. 167-169 2nd Floor, Az Salai, Sasdapel Chennal
[HOUSING FINANCE | - 600 (132, Tarmd Nadu Email: auction@hindujahousingfinance,com
Branch Ofllce: Office Mo. 02, First Floor, G-wing, Ra| Hills, Bullding Mo, 2,
Dattapada Read, Borivali East, Mumbai - 200066,
Sachin Salpute-9004E84382, Chetan Mendadkar-96647 72540, Amol Wakode-8169767613

APPENDIXIY Rule & [1) Pozsession Molice (For immovabie Propecly} (Under Rule 8 (1) of the
Sacurity Interesl (Enlorcement) Rules, 2002}, Wikereas the undersigned being the authorzed
afficer of HINDUJA HOUSING FINANCE LIMITEDHHFL] andar - Securitizalion . and
Reconstructionof Financial Assets and Enfarcement of Sec urity Interast Act, 2002 (54 af 2002),
and in exarcise of powers canfermad urdar Saction 13 (2] read with Rule 3 of tha Security Interas|
(Enfrprcament) Rutes, 2002 igseed Damand Motee dated mentionad hersundar calling upon fhe
fodlowing morrowers To repay the ampont mentipned |n the notice being alsp mantioned
hereunder within 64 days from the date of receipt of the said notice, The follawing barrowers
Raving taded 10 regay the amdunt, rotice 2 hereby qiven o the Tollawing barrawers and the
PLEDEC i Qensrad thal undersigned kas laken possession at (e properies desoibed here
Dabaw i 2ngrciseal powers comlarred on im under 2ub section (4 Section 13 of the Aot read
wilh Rule Bl e Security Infesas] (Endorcarmant) Rubag, 2002 an the dabs manlioned hifeunder:

Account Numbar & Hame of the Borrowers Date of Symbolic
1| MH/MAD/MRAD/ADDOO002E5. Mr. Devendra Bharat Wagheta Pozsession:
and Mrs. Measa Waghela Borrower/Co-Borrower/Marigagor 30/04/206

‘Demand Motice Date & Amount: 17,02/2026 & Rs. 20 54]' 208,-

Schedute Of The Praperty: All Thal Piece and Parcel of Fi2i Mo, 405, on £th Floor. admeasaring
argd of 477.49 2q. I Le. 4437 5q. mirs. Carpel in Wing-A, Type D1a of the Buikding known as
“IDEAL PARK BUILDING WO.2* consfructed on the property having sanctioned FSI area
admeasdring 100317 29. mls. and tolal F5i admeasuring 1543.22 S0. mirs. on nonagricalisral
fand Gut Mo. 179 admeasuring 0-14-0 H.R. owt of 0-47-0 H R, Gut No.180, admeasuring 0-50-4
H.R. Gul He. 181 admeasuring 0-60-T7 H.A. lying being and silealed 31 Village Umroli, Taluka
Palghar, District Palghar and within the limits of Gram Panchayal Umrodi, Taluka Parchayal
Samili Palghar, 2illa Parishad Palghar and witkin the [erisdiction of Sub-Registrar Palghar,
including construcied Building & Fixluras, With All Rights.

? MHTLETLMM/ADROODGT10. Mr, Pratik Shelke and Me, Vijay |Dalg ol Symbolic Possession:
Shelke Barrower/Go-Borrower/Morlgagor 2004/ 2026

Demand I'.Iulll:a Date & Amount: ‘IT.’I]E-'EEIEE & Ra 10,27.010¢-

SCHEDULE OF THE PROPERTY: All Thit Piece and Parcel of Flal No. & on the Ground Floor,
admeasuring buill up area ol 423 5g, 1. in the bullding Mo, B Known as *Mangal Apl® lying al
Survey Mo, 10, Hisza No.7, admeazuring area of G600 Sq. mirs, situated al Village Tisgaon
Taluka Kalyan, Distriel Thame within the limils of Kalyan Municlpal Corporation and
SubRegistration District Kalyan and Registralion Disiricl Thane and bounded as under: On
fowards East; Property of Gavli, On or fowards West: A/S, A6, Vishal Const.. On or towards
Soulh: A1, A2, Vighal Const., On or lowards Norik: Open Land of Vishal Const. Including
conilructed Bullding & Fixtures, Wilh All Rights,

MH/MUM/VIRA/AODDDDOS55. Mr. Ratul Singh and Mre. Priti | Date of Symbalic Possession;
Singh Berrowar Co-Borrower/ Mortgagor J004,2026

]

Demand Matice Date & Amount: 16022026 & Hs. 14 99,584/

SCHEDULE OF THE PROPERTY: AH Thai Piece and Parcel Filal Ho. 405, F-Wing, on Fourlh
Floar, Type-L, area admeaturing ahawl 3346 Sq. #t, (Carped), 1.8, 3747 Sq. mirs. {Buili Up), in
ihe Billding known as "Shallbhadra Regency” in the society known as "Shree Shalibhadra
Regency Go-op. Hsg. So&. Lid., “Shalibhadra Nagar® which is constructed an Piot of Land
bearing 5. No. 63{27) H. No.11, 8. No.63(26) H. No.81, 8/2, B/3, 8/4, 9,10, 11, 12,13, 5
Mo.69(24) H. Ne.1. 2,3, 4,5, 6,8, 11,12, 15, 5. No. T0{25) H. No.2, 3 & 4, lying bedng and
situale al Willage-Achale, wilkin limits of YWCRIG, Tal. Vasai and Dist, Palghas Including
constructed Building & Fixtures, With All Rights,

Further, pleasa fake Motice that In case yoa lad to pay the outstanding dues of the Hinduja
Housing Finance Lid pasitively within 30 days fram the date of tks Natice, Hinduja
Housing Finance Lid will procead §o sell the Secured Assets in guestion at the Raserve
Price fixad by the undersigned as the Authorized DHisces, as providad wnder the above
Aol Rules, without any furthesintimation/MNatica to you.

Diate. 04,05/2026
Place: Maharashira

a0/, Awtharksed Ol cer
HINDULIA HOUS MG FINANCE LIMITED
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z@ Maharashtra Employees' State Insurance society
E . (An autonomous body of Government of Maharashtra
registered under Reg. No. GBBSD 488/2019 & F-75443 (M) and
Approved by Government of India vide letter dt. 25-10-2019)
OFFICE OF THE CHIEF EXECUTIVE OFFICER

1st Floor, ESIS Hospital Worli, Ganpat Jadhav Marg, Mumbai-400018.
Tel. No. (022) 24955298, 24955316, 24950863

E-mail: ceo.mhesis@gmail.com

Expression of Interest
Expression of Interest are invited from Service Provider/
Agency/Organization having knowledge, experience &
expertise for providing Medical Manpower required in Dialysis
Centre to be started at ESIS hospitals located at Kandivali,
Pune, Nashik, Chhatrapati Sambhaji Nagar & Solapur as per
ESIC norms to the ESIS Beneficiaries.
To apply download the Expression of Interest documents
consisting of Application Form along with terms & conditions,
Emoluments, Instruction to Service Provider, last date of
submission of application etc. as per ESIC norms from the link
at https://tinyurl.com/35w29xv2
Sd/-
(Dr. Ashok Thorat)
Director (Medical)
MH-ESI Society
FHTR: STATHI-20 26~ /3.4 /H 432

o
e’

Sd/-
(Shri Soham Wayal)
Director (Administration)
MH-ESI Society
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